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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH: NEW DELHI

OA 2426/92 .. Date of decision: 24.03.93

Sh. V.D. Shartna .. Applicant

Versus

Union of India & Ors... Respondents

For the applicant .. Sh. K.L. Mahindru, Counsel.

For the respondents .. Sh. K.S. Dhingra, Counsel.

CORAM

Hon^ble Sh. N.V.Krishnan, Vice Chairman

Hon*"b1e Sh. B.S. Hedge, Member (J)

1. Whether Reporters of local papers may be allowed

to see the judgement?

2. To be referred to the Reporters,or not ?

JUDGEMENT (Oral)

(Delivered by Hon'ble Sh. N.V.Krishnan, V.C.)

The original apVlication has been filed by the
applicant to give profor.a pronotion as A.C.S.O. with effect

•fro, fH.02.82 because while he was away on deputation, his
juniors were promoted.
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the case was taken up tod

the appTjrat^f. (r^f «
• conveying the ^^Pondent) to

- - .ant e ^
J to n,.

learned order h ^ ucounsel for the apol • to
record. he i., today anrf •

^etisfied that k ''®Pt on
sought by him this lettt»r^-n ,ca„teh h, the te '

'̂ ®spondents.
3.

'̂ ''•cwstance, we
has becoee i„f of^nfcuctuous aou „othin, is Uft e

therefore, diseiss theapp,- •
ififructuous. ""oation as having become

No costs.

(B.S. Hegde)

Member(J)
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(N.V. Krishnan)

Vice Chairman
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